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New Delhi: this the /5 - day of ppril, 1999,

HON 'BLE MR,Ss Re ADIGE, VICE CHAI AT AN (n) .

HON 'SLE MRS, LaKSHAT SuMIN ATHAN,M 298 ER(D).
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Shri Balbir Singh, .
s/o shri mand Singh  Gusain,

R/o G—4/E/14, Janakpuri,
New Delhis

shpi Dharam Singhét-
/o shri Gobar Singh,
Rfo Villaga Fatshpur Beri,.

Haersapop Dlony,
New Delhi,

shri Jegdish Singh Rana,
S/O Shri Lakhi Raﬂ'

o House No, 204,

village & P.0,Khara Kalan,
Dal hi =082,

Shri Jagminder Singh,

s/o shri malip singh,
VWlleé & PVD.Mazra Dabas,
Delhi.-091.

Shrli Ram Parvash Mishra,
/o shri Rananand Mishra,

R0 a~624, Budh Vihar,
Delhi=041.

chrl Balblr Singh Rauat,
§/o shri Rudar singh Rauat,
R/o Vill, Fatehpur Beri,
Harsamop Oslony,

New Delhis

shri Shiv Charan,
/o Late shri Imarat Singh,

R/lo 591/28~F, Rem Gali,
Vi shuas Nagarp, Shahdara,
Delhi=032 v2000 mplicmtSo

(By adwcate’ ghri fshok AgaTual )
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Govte of National Cepital Territory of Delhi,
thmough its Chief Secrstary,

5, Shyam Nath Marg,

Delhi=054,

Tﬁe Secratary (M vironment & ro rast),
Govty af National Capital Tgpp

1tory of Delhd,
-
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3rd, Floor, Vikas 8hauwan,

. Estat __
“393 nggi.a, YRR R8$0ndﬂt30
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(By adwecate: shri Rajinder Pandita for official

resgpondents.
Shrl GeDeGupta for private respondents,
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BY HON

fpplicants impugn respondents’® action
dated 27.12,98 (mnoxure~ A) withdrawing their
sarlier order dated 7.12.98 (mnexure=H) p romoting

then on adhoc basis as Dy.Rengerse

2, Wth the consent of mplicant's counsel
shri Ashok Agarwal and respondmits’ counsel §/Shri
G. D, Gupta and ‘Rajindar Pandita , all of then wers
Finally heard on the 04 at adnission stage.

3. It is well settled that when RRs exist,
even adioc promotions should confom to thosse RRs
as much as possible,, The RRs for the post of Dy,
Renger dated 20,9.65 as amended by MNotification
dated 17.1.95 {mnexure=F Dolly) make it cl ear

the post of OyJRahger is to be filled by p romotion
by adopting non-sel sction maethod from amongst
Forest Guards in the pay scale of #,725-1025 with
S years' regul ar service in the grade and relevant
training in the fields It is not denied that
applicants as well as private respondents have the -
Necessary 5 Year service as forash Guards, end

private responderts were senior to spplicentsas

1



g

Foresth Guardss Nothing has besn shouwn by spplicants

to suggest that the essential qualification of

‘relevant training in the field' has to be confined

to institutional training slone,uhich as per
spplicants?! claim th.ey haue- undargons,but not
respondgitss The wrds'relsvant training in the field*
maka it clear that the training cannot be confined to
institutional training alone and wuld include othar
types of training impartad in the fields In fact the
wicds' relevat training in the f‘ield." denotes

the entirs ganat of traihing imparted in the ﬁield.

Even if for a moment it is assuned that the wrds
'rellevant training in tha field' denotes institutional
training along; then there was a legal obligation

upon respondets to sénd the fForest Guards for

in stitutional training strictly as per their

seniority so that ths senior Forest Guards re‘cai ved
training before those junior to them such that

the non=-selection mthod for promotion, to ths post

of Dy.Ranger which emphasised seniority was adhered to
as per the RRsy Respondents could not have followed

a pick =nd chwose policy dshors ths senio rity principle
in sending forast Guards f‘oiinstitutional training, end
thsreafter on that basis maffe promotions to the post of
Dy« Rangers by ignmoring the seniority principles Official
respondents have stated that it is ths senio rit9
principle which was ignored at the time of issuing
order dated 7.‘*12.98) which they themsel vas corracted

soonafter, by issus of impugned order datsd 271298,
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4, In the facts end circumstances noticad
abovs, wa are satisfisd that there is nothimg illegal,
irregul ar, improper or infimm in impugned order

dated 2712, o8 ovia

5, The UA is therefors dismisseds Interim

orers are vacateds No costse

/_1, Lc/c /r/ -(J/{_l / fg, »
SeRe A

( MRS, LAKSHMT SuanMINATHM )
MEMBER(D) UICE CHAIR"sAN(A).
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